: "i'ur
IN THE CENTRAL ADMINISTRATIVETRIBUNAL : HYDERABAD B\ENCH &
. ' : (\ﬁ VR
Yo, e
-
€
s ¥

0A ,980/93 date. of deciaban;: 23-8-1993 ¢

AT HYDERABAD

.

*
-

-
-

U

A

. e
¥

L 4

1
¥

<

A
e

LI >
Sy

Betueen : il

1., V.M.N. Ra}

2, L.D, Rao

3, P, Balakrishna
4, K.V.G6.5,.,Ramakrishna Rao
5. K. Narayana Rao
6. M, Jaganadha Reo
7. N. Narasinga Rao
8, 8,0, Prasad Rao
9., D.V.P. Raju

10, B, Srinjvasa Rao

~11. K. Rambabu
12, P, Laxman Rao
13. M. Eswars Rao ¢
14, Dilip Raghunath
LY 15. S.K. Rahim . Ed

16. P.M, Jogdhand .

17. Ratnakar Muralidhar

18. Kailash Dhamu

19. K. Nageswara Rao, S/o Gajanan

20, K. Negeswara Rao, 5/0 Narayana Rao

21, Balbir Singh

22, Rajkumar Ramakrishna

23; S.M. Tupkar

24, M,S, Ceshhar

25, P.V. Ramana

26. Pandursng Purasnlsl

27. md., Jaffer

28, Chhote Lal

29, Aslam Ali

30. Sharad

31. Kashiram

32, Usrao

33, 5.V. Bhagat

34, Narayan

35, Arjun

36, Omprakssh

37 . Mahesh

" 28, Shivara}

29. Bhagirath

40, vittsl

41, Bharat

42, Sunil

43, Mohan

44, Chandrabhan

45, yilash ~
46, P. Ramarao

47, Dayaram

48, Ganpat

49, Ravindra Uaman

50, Vedu Sukhdac




e
thet the casual labourers from Nagpur and Mathur,

working under Chief Project Manager, Railway Elect ;i;
tion, Vvijayeawvada, are to be deployed undar Railway El&.

fication Projects. It was made clear that the seniority
of thé applicants will be maintained in the Nagpur and
Mathura projects, The applicents haye been directed to be
transferred to the Railway Electrification Projectsat
Ranchi and Danapur 4n purswance of this)orﬂemé relievings

vwere issued to the epplicants, This (A has been filed

challenging these releqse orders, E 5
4, - The learned counsel for the respondents submitted on !
the basis of written instructions that Kazipet- Sanathnagar
Ra;luay Electrification work on which the applicants have

been engsged is completed in all respects excepting for

small portion of leftover work. Hence the applicants‘doﬂﬁi?‘“
temporary stetus as cssusl labourers have to be redeployed

to tiw other places essper orders of General Manager,

Railvay Electrification, Allshabad. When there is no work

the question of retention of casual lebourers at their

present place of work does not arise,

5. The learned counsel for ths applicants submitted that

ss and when any Railway Electrification work arises in the

jurisdiction of Chief Project Manasger, Railuav Fleat-:=:
.——= wppriCBNls mAYy be considered on

;referential basis for engagement. We are informed that
the applicants belong to the State of Andhra Pradesh and
hence the request is reasonable,

6. Accordingly, R-1 is directed to consider the case gf

the applicents for engagement in the Railway Electrifica-

tion works under the control of Chief Project Manager,



|
Judgement ;k r~‘ .‘f f

(As per Hon, Mr. P.T. Thiruvengedam, Member (Admn.) L

£

Heard Sri p, Krishna Reddy, laarned counsel for theﬁm\ﬁmﬁm*_mﬂ
applicants and Sri Francis D, Pail, learned counsel for

the respeondants. |

2. The applicents joined Railuay Electrification Praject

és Casusl labourers under Chief pro ject Manager, Railway
Electrification, Nagpur ard Mathura. On wmpletion of 180
days of work, they were paid scale rate of pay. Subse-
gquently in the ysar 1988 by diéfarent orders they uwere
granted temporery status after they were declared medically
fit, The applicants are coqtinuing as temporary status
casual labourers under Chief Project Manager, Railua&
€lectrification, Negpur, and Chief project Manager, Mathura.
In the year 1992 options were celled from the applicants to
work under Chif Project Manager, Railuay Llectrification,

Vi jayawada. Accordingly, almpst all the employees gave.
their options to move over to Kazipet, which farmed part of
Vi jayawada, Railway Electrification Project, and other places
under Chief Projact Mmemager, Rsilway Electrificetion,
UiJayauada. Transfer orders were passed in different batches.
The applicants were posted to work in the unit Kazipet-
Secunderabad sector of Railway Electrification project,
bgetween May, 1991 and June, 1993, Some of the applicants
were wrking at Kazipet and others-ggglheadquarterad at
Secunderabad.

3. In procéedings No.RE/63/93 dated 4-6-1993, the appli-
cants were intimated that in terms of message issued by the

- =-=-m~ar Railuay Ele;trification Project, Allahabad,

o _ I



Vi jayawada, as &

j&;d’k.

d when such warks are taken up.

7. This order doeé not debar the respondents from con-

sidering the indi

vidual requestsfor retention in their

present place of work till the end of academic yesr

subject to availability of uurk.

8. 0A is mdared accordingl

No costs,

" To
i, The General Manager', Railway

2. The Chief Project Manager,
3, The Chief Project Manager.,
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Date saeess

y at the adm1931on stage.
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Court Ofﬁcer
Central Administrative Tribunal
Hyderabad Bench
Hyderabad,

Electrification; allahabad.

Railway Electrification, Ranchi.

Railway Electrification, vijayawada.

4. &%e Chief Electrical Engineer, EKailway Electrificatﬁon,Danapur.

5. The Deputy Chief Elect

KaZiPEt .

6., The Divisional Engineer,

7. One copy to Mr.P.Krishna Reddy, Adgvocate, CAT Hyd.

8.0ne COpPY

to Mr.Francis D. Paul,

9. O copy to Library, CAT.Hyd.
0. One spare COpY »

pvm

rical Engineer, Rajlway Electrification

rRajlway Electrification, secunderabad.

sC for Rlys. CAT.Hyd.
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